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OPEN W(?uaI 

IN THc '-'~IRAL Aa.\INl::,IdAllVE rru.s~AL. ALLAHABAD 

.. * ... 
Al.labab•d : Lated this 7th day of Lecember, 1998 

Original Apelication No. 397 Of 1996 

GQrl8lyl: ._ 

• • 

• 

Hofl! ble Mr. s. ~yal, A.M~ • • 
• 

Hon• bl e Mr. S.K; AgrijWal; 4.M, . 
• 

Ubaidullab Ansari 
s/o Md. ~affi~lah, 
11elper Khal•sJ. 
ii/o Village Islampur, 
P. s. Mo on ghti s ttr ai . 
astt-varanasi. 

• 

(Sri FK Kashyap, · Advocate) 

• . . \ 

• 

... 

\ 

• 

• Applicant • • • • • 
••• 

versas 

Union of fndia ·through the 
ilvisional rlailway Manager, 
Northern a.ilway, Allahabad. 

Asst. Electrical t:.ngineer( Irlq, 
Northern Railway, Allahab•d. 

3. llvisional Personnel Officer, 
Northern Rililway, 
Alltthabad. 

· . (sri A.1'. ~ur, Advocat•) 

. 
u~'hle Mr. s·. J ... 1 AM ~ -- - -- -- =ya ,..._ 

• • • .t • .-Respondents 

,. 

• 

Ihi s application uncter sec ti.on 19 of the Acbinistrati ve 

Tribunals Act, 1985 has been filed for setting •si d9 charge 

sheet no.2a:>asEJ.ect;ra!jMB/16 dated 1-12-1990 and for 
• . 

promotion of the applicant in the higher categoxy Of 

Lineman and· a~ove frCQ the c.ate ht s juniors have b•en 

J 

prQnoted. The applicant also seeks consequenti•l benefits • 

Learned counsel for bOth the parties have been heard. 

3. Le.rned counsel for the . applicant mentions that he 

has been exonerated in the inquii:y· and has also been promo~ 
, 
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The on.Ly relief which he n~ requires is regul aris•tion Of tt 
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perl.od from 18-5-1985 to ~-8-1990 which was the period Of 
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unauthorised absence for which an inquiry was conducted. 

Learned counsel for the applicant mentions that the 

applicant has n>t yet filed any representation on this 

issue and prcaotion came •fter the OA was tiled. 

2. The applicant may file a representation on this 

issue before the resPoncients and the respondents are 

directed to dispose Of it within two months Of its 

receipt by a reasontd,w ana spe•king order. 

3. 1~0 order as to costs. 
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